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Ram Dayal Nagar . - - ¢
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Jaipur Bench, Jaipur
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| Ann.A1 against which a separate OA,

| Tribunal

Mr. P.N.Jati, counsel for the applicant
None present for the respondents

The learned counsel for thé applicant stated

'that the Department has given a subsequentborder dated

31.5.2000 by modifying the impugned order filed at

No. 290/2000, has

been filed. In these circumstances, this OA has become

infructuous. Accordingly, he sought permission of this

to withdraw this OA. By recording his

statement, the OA is dismissed as withdrawn. No costs.
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